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INTRODUCNON

I, the Chairman, Commitiee on Public Underiakings (2016-2019) having
been authorised by the Comndttee to present the Repon on th€ir behal4 pres€nt
this Fifty Foudh Report on the Action Taken by covernment on the
recommendations contained in the Eighrh Repon of the Committee on Public
Underhkings (2011-2014) relating to Kerala State Cashew Development
Corporation Limited bas€d otr the Report of $e Comptroller rnd Auditor Ceneml
of Lrdia for th€ yea.r ended 3l March, 2006 (Cornrnercial).

The Statement ofAction Taken by lhe Govemment included in this report
were considercd by thc Committ€€ constituted for the year (2016-2019).

Thb Report was considered and approved by th€ Committee at the
meeting held on 2-5-2017.

The Committee place on record their appreciation of the assistance
rendered to lhem by the Accountant General (Audit), Kerala rn tbe exanrination
of the statement included in this Report.

Thirur€Ilanthapulam,
2nd May,201?.

C. D'vAKARAN,

Chainlan,
Comnittee on Public Undertakings.



REPORI
This R€porr deals wirh the Action Tske! by Covernment on the

lecommendarions conlaitred in rbe Eighlh Rcpon of rhe Comolinee on public

:1:ll1l,i9: {zo -2014) retarins ro Kerala srare casheev Developnenr
r-olporauon Lurcrted based on rhe Repon of lhe C-omptsoler and Auditor C-eneral
or llldla tor fte year md€d 3l Marcb,2006 (Comn erciat)

The Eighth Repo( of rte Commiuee on hblic Udert0kings (201t,2014) wasprescnted_to the House on 21st June, 2012. Thc Reporl contaitr€d two
recommendations in para tru:]lbers 6 snd 7 ard the Governrncnt firmished reply
to both of them otr 30-7-2015. The CoEmiitee (2016-2019) consiaered il
approvcd the rcply filmished by Covemment at its meetilg held on 28-12_2016.

tttU20t1.
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REPLY FI.JRNISHED BY TIIE GOVERNMENT ON THE

RECOMMEN'DATIONS OF THE COMMITTEE
WHICH HAVE BEEN ACCEPTED

BY THE COMMITTEE

sl,

No. No.

Recomendations of lhe

1 (2) (3) (41 (s)

1 6 kdusFies The submission of the

Govemnent lhat t\ere

was no hasty decision on

the pan of Kerala State

Cashew Developrnent

corporation for ilop$ting

raw cashew nut as

against Audit obseNation

is not acceptable to the

conmlttee,

committee obserirs that

the company has

r€sorted to import raw

Cashew nuts, even after

knowing that there

would be projected cash

loss in the transaction,

Th€ action of th€

comlany to invite two

tenders conseflfvely

during a month vrithnr

13 days interval for the

same cause ls not

justifiable so far jn a

case of Public Sector

The Managing Director,

Kerala state Cashew

Development colporatiol
has infomed that such

instances l'rill Bot be

repeated iII {uture.



V ertakings is concened.

The Committe€ th€rcfore

suggests rhat care should

be tal(en to see that such

incidenc€ would not

happen in futurp

transa€liori of dre

2 7 IndusEies The Committ€€ also

demands that th€

rePo( of igilance
eDquiry initiated in th€

case and details of the

pres€nt posilion of the

should be

intimated to the

Committee at the

The Vigialance enquiry in

the matter reveals that out

of the alleged loss of {
9.76 qore, { 7.94 crore

was seen sPent towards

the wag€s and statutory

benefits and bonus

declarcd by

covemment ihen and

there. Sinrc KSCDC is

consiiMed for the

betterment of the cashew

workers with a social

objective oI pmviding

emPloyment to workers

Eainly o{ 95% wotrlen

workerc ih€ Corporatioo

cannot act as a profit

motrve processor The

detailed working position

statement of the

corPoradon since its

constitution indicates that

the Corporation has

sustained losses in ihe
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prev'ous y€ars also.

Govemment is in the

view ihat the loss was

sustained only because oI
the fallen cashew nut

market. Besides out of the

atleged loss of I 9.76

crore, < 7.94 crore was

spent towards rhe wages

the loss has to be tr€ated

as business loss. Though

it is a fact that the

puchase of 6349.855 MT
of Cashew Nui5 from

Guinea Bissau during

2005 has resulted io a loss

of t 9.76 cmrp as pointed

out by the Comptroll€r &
Auditor General, enquiry

rcv€als that this was IIot

due to procedural lapses

or with regard to the ntes
granted for the import but

only due to fallen market

and the strici obs€ruation

of the proclaimed

objective of saJeguarding

the inrerest of the

workers. Since relying on

the above aspects

reveal€d during the

enquiry that loss was only
a Business loss and no



officials concemed are

found responsible for the

same. As per the

Vigilance r€port rher€ is

no scope for initiaring a

successful lirigarion and

no action is recomoend€d

on this r€gard.

In view of the Vigilaoce

enquiry repon funher

action in the matter may

be droDDed.

ThiruvananlhapuraD,

2nd May, 2017.

C. DrvA(ARAN,

Choimon,

Conmittee on Public U ndertokings.

Itt l2ot7-
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